
administration to accept my suggestions or else they may find some other 
alternatives.  But please ensure that the shift system is abolished as early as possible. 
Thank you very much.  
 
THE VICE-CHAIRMAN (SHRI RAJEEV SHUKLA): The following hon. Members 
associated themselves with the Special Mention made by the hon. Member, Shri S. 
Selvaganabathy: Dr. Sasmit Patra (Odisha), Shri P. Wilson (Tamil Nadu) and Shri 
Niranjan Bishi (Odisha). 

Now, Dr. V. Sivadasan. 
 

(MR. DEPUTY CHAIRMAN in the Chair.) 
 

Need to Address the issues faced by the people during the construction of National 
Highways 

 
DR. V. SIVADASAN (Kerala): Sir, National Highways are important for the progress 
of the country and the Government of Kerala has taken all possible steps to ensure 
that the National Highway construction is completed in the State. The NHAI has 
started the construction and the work is progressing. But, there are several problems 
which the people are suffering.  There is water logging in the construction sites. It has 
resulted in accidents and people are not able to travel. At some places, the removal 
of soil in unscientific manner has created a dangerous situation.  Some houses have 
been isolated, and they are unable to move freely out of their home. The delay in the 
completion of the National Highways is resulting in traffic congestion and 
slow-moving traffic.  Traffic has to be diverted which adds to the woes of the people.  
There is a need to build more underpasses and bridges so that the right of the people 
to move freely is addressed.  

Sir, I urge the Government to take urgent action so that the construction of 
National Highways is completed by the NHAI at the earliest and the right of the people 
to travel freely is guaranteed. Thank you, Sir.   

 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the Special Mention made by the hon. Member, Dr. V. Sivadasan: Dr. Kanimozhi 
NVN Somu (Tamil Nadu), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas 
(Kerala), Shri Niranjan Bishi (Odisha), Shrimati Sulata Deo (Odisha), Shri Haris  
Beeran  (Kerala), Shrimati Jebi Mather Hisham (Kerala) and Shri P. Wilson (Tamil 
Nadu). 
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Shri Imran Pratapgarhi;  
 

Demand for direct regular train service connecting Pratapgarh, U.P. to Mumbai 
 
Ǜी इमरान Ģतापगढ़ी (महाराÍटर्): उपसभापित महोदय, उǄर Ģदेश का Ģतापगढ़ जनपद 
गौरवशाली िजला है, इस िजले से बड़ी सखं्या मȂ देश की आिर्थक राजधानी मुÇबई के िलए लोग 
रेल यातर्ा करते हȅ।  Ëयापार के िलए, नौकरी के िलए लाखȗ लोग मुÇबई से जुड़े हुए हȅ। 
  मेरे जनपद Ģतापगढ़ से मुÇबई के िलए डेली कोई भी टेर्न नहीं जाती, िसफर्  'साकेत 
एक्सĢेस', िजसका नंबर 22184 एव ं 22183 है, जो फैज़ाबाद(अयोध्या) से सÃताह मȂ दो िदन 
चलती है और Ģतापगढ़ होकर जाती है।  इस कारण से Ģतापगढ़ से मुÇबई यातर्ा करने वालȗ को 
बड़ी किठनाई का सामना करना पड़ता है।  माननीय रेलमंतर्ी जी से मेरा अनुरोध है िक Ģतापगढ़ से 
Ģारंभ करके मुÇबई के िलए डायरेक्ट डेली टेर्न चलाई जाये या 'साकेत एक्सĢेस' को डेली िकया 
जाए, िजससे िसफर्  Ģतापगढ़ ही नहीं, बिÊक अन्य जनपदȗ जैसे सुÊतानपुर और जौनपुर के 
याितर्यȗ को भी सुिवधा हो। 
  मȅ ख़ुद Ģतापगढ़ जनपद का हँू, मȅ महाराÍटर् से राज्यसभा का सासंद हँू, मुझे भी वहा ँसे 
यातर्ा करने के िलए इलाहाबाद या लखनऊ जाना पड़ता है।  अत: रेलमंतर्ी जी से अनुरोध है िक व े
अजȄट इस मामले का सजं्ञान लȂ और 'साकेत एक्सĢेस', 22184 और 22183 का सचंालन Ģितिदन 
कराएँ। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the Special Mention made by the hon. Member, Shri Imran Pratapgarhi: Dr. 
Kanimozhi NVN Somu (Tamil Nadu), Dr. John Brittas (Kerala), Shri Pramod Tiwari  
(Rajasthan), Shri Sanjeev Arora (Punjab),  Shri Anil Kumar Yadav Mandadi 
(Telangana), Shri Neeraj Dangi (Rajasthan), Shri Niranjan Bishi (Odisha), Shri M. 
Mohamed Abdulla (Tamil Nadu), Shri Muzibulla Khan (Odisha), Dr. V. Sivadasan 
(Kerala), Shri P. Wilson (Tamil Nadu), Dr. Sasmit Patra (Odisha), Shrimati Jebi 
Mather Hisham (Kerala) and Shrimati Phulo Devi Netam (Chhattisgarh). 

Now, hon. Shri P. Wilson; 'Demand for amendment in Insolvency and 
Bankruptcy Code (IBC) for State Owned Discoms.' 

 
Demand for amendment in the Insolvency and Bankruptcy Code (IBC) for State 

Owned Discoms 
 
SHRI P. WILSON (Tamil Nadu): Sir, it has become commonplace to see power 
generating companies go into insolvency and liquidation, leaving behind dues of 
hundreds of crores of rupees to State owned DISCOMs. These gencoms are often set 
up as SPVs with group companies taking up the Engineering Procurement and 
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